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" .. ~. j ......... ,", • REPORT .:.1.. ' 

I. INTRODUCTION 

I, the Chairman at the Committee on Government AsSurances, 
baving been authorised by the Committee to present the Report 
on their behalf, hereby present this Seventh Report of the Commit-
tee. 

2. The Committee was constituted on the 1st June, 1973. 

II .. SITTINGS OF THE COMMITTEE 

3. After the: presentation :<?f ~he Sixth ~PQrt on the 5th Septem-
ber, 1973, the Committee held two sittings on the 23rd November 
and 12th December, 1973· and considered the -fo~~wing Items:-., . 

(i) Request from Department of Parliamentary Affairs for 
dropping of seven assurances; 

(ii) Position of pending assurances pertaining to Fourth anei 
-:Fifth Lok Sabha;'" and , ' 1 

'11 ,1, 

(iii) Review of pending assurances pertaining to Fifth and 
Sixth Sessions of Fifth Lok Sabha. 

1'\ t ~ , " ·'1 (··1 ). , 
. fit' 

4. At their 9tttin&~peld on the 12th. :Oeoem~r, 1973, the Commit": 
te.t;co~red and. adopted ith~ dJ:;att Savmth. Report. 

5. An account of 'the tonclti8ions· aI'l"l'ftd- -at by 'theCdminfttee' I 
on the above matters is ~et ~~rtJ:l in the Minut~~ of. the aboye sittings 
of the Committee whl~h 'are appended to this . Report and form 
part of it. Cases,where the Committee found it'tIecessary to make 
ce~tain observations or recommendations are as .under:-

III. REQUESTS FROM THE DEPARTMENT OF PARLIAMEN .. -
TARY AFFAIRS FOR DROPPING OF· ASSURANCES 

6. The Committee have considered the requests made by the 
G(i>vernment for dropping the following seven assurances: 

(1) Assura~ces arising out of' the reply given to . Ul'lstarred 
Question No. 3870 on the '29th August, 1972 regarding 
number of Contractors who applied to the Railway Ad-
ministration to grant arbitration. 

"! 
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(2) Assurance arising out of the reply given to Unstarred Ques-
tion No. 5434 on the 22nd December, 1972 regarding recommendations 
of Advisory Committee of Plantation Institution for assistance to 
States. r:' !l(U;; 

(3) Assurance arising out of the reply given to Unstarred Ques-
tion No. 425 on the.25.tbJuly, 1973 ~~-ding «munuoal riots in Badar 
B~ar J .Delli,i 

. (4) Assuranee arising out of the reply given to Starred Questio~ 
No. 84 on the 27th July, 1973 regarding loans from World Bank for 
Irrigation Proj~~t.It in India. . 

(5) Assurance arising out of the reply given to Un starred Question 
No. 912 on the 27th July, 1973 regarding stoppage of over-time allo-
wance to employees working in Indian Airlines and Air India. 

(6) AsIl1.U'ances arising out of the reply given. to Unstarred Ques-
tion Nos. 5734 and 5735 on the 23rd July, 1971 regarding valuables 
belonging to the Nawab of Rampur. 

7. After e"amining tbe reasons advanced by Government in each 
case, the Committee agree to the dropping of tbe assurances at SI. 
Nos. (1), (2), (4), (5) and (6) above. 

8. The Committee are not inclined to a,l'88 to tile ",lIest of the 
Ministry for dropping the assurance at SI. No. (3) above and have 
e.xpnued die desire that it sllould be kept peadiag tHI a final deci-: 
sion is taken Oil tile Report of tile EDquiry Committee which was 
~ ... aaoNnWan at the u.e ti1cl r.l, was ,wen.. 

IV. POSITION OF PENDING ASSURANCES PERTAINING TO 
FOURTH AND FIFTH LOK SABHA 

9. A statement (Appendix-I) showing the position of assurances 
pertatDm, to Fourth and Fifth Lot Sabha pending implementation 
by Govaramentu on 1tth November, 1973 wu co1'UJlciered by the 
COlIUllittee. 

10. From the data shown in the statement, thf! Committee have 
noted that there are 84 pending assurances pertainiD.i to Fourth 
Lok Sabha, out of 573 pending assurances !t1ected QY the first Com-
mittee of tn. Fifth Lok Sabha for bema p,raued t.u.rtbe.r. 

11. The Committee particularly .tr~ that Government should 
make earnest efforts to liquidate the assurances pertaininl to Fourth 
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... i) ".:.1.1 ~;:"I' ".;.~ :"".~" ." f'.I~ 'H~.'~""r" · .. -{t1 ... ··S-, II '~,~' l in~·.""bl,'· ... tn _ ll', 

-t ............. ""' .... !IAIIIISMb.)..... ....... I,t·.' .• 
y..., 4OWI1A." •• ,oil), I.'" "-1Itiee, ......... ,Mb'#_ 
..e ........ l .. I\. '1 -", • .-/ f &aii_\"~~""" 
intimation to tbe Lok SaW-iS ....... ,III ....... ;IIf ........... , 
and the reasons for so much delay ill their implementation . 

. l" ,{". ,I .. :. ~ ',~iJ~'-~ , " I. '.';' ~.,~: .' .1, ,ttl ~ l ., 

,,~2.; The ,,~it~~ :,.~ :Ms9,,~~~qtp,.t~efe,,~~ 9,5 :~diqi 
assurances pertaining to First to Eighth Se~s.ip~ of Fif~,l,t, ~lt Sabha. 
which are still required to be implemented by Government. 

13. The Committee would once Blain emphasise tbat the Ministries. 
·eoncemed should take neeessary action to ensure the expeditious 
iJaplementation of all these pendiq assurances. 

V. REVIEW OF PENDING ASSURANCES PERTAINING TO 
FIFTH AND SIXTH SESSIONS OF FIFTH LOK SABHA 

14. In pursuance of the decision of the Committee as contained 
in pan 6 of their Seventh Report, Fourth Lok Sabha (presented on 
the 13th December, 1969) Government are required to implement 
the assurances within a period of three months from the date an 
assurance is given by the Minister concerned on the floor of the 
Lok Sabha. If Government foresaw any genuine difficulties in im-
plemenUn~ any aBsurance 'Within the stipulated period of three 
months, they have to approach the Committee for extension of the 
time-limit. 

15. A large number of assurances pertaining to the Fifth Lok 
. Sabha, are still lying pending, which have become more than three 
months old. These pending assurances are being reviewed by the 
,Committee in convenient batches. 

16. In their Sixth Report presented to the House on the 5th 
September, 1973, the Committee reviewed 45 pending assurances 
pertaining to Fifth Session of Fifth Lok Sabha. 

17. At their sitting held on 23rd November, 1973, the Committee 
reviewed the second batch of 19 pending assurances pertaining to the 
Fifth Session and 42 pending assurances pertaining to Sixth Session 
of the Fifth Lok Sabha (details given in Annexures I and II to 
Minutes dated 23rd November, 1973). 

18. During the course of review, the Committee have noted that 
out of these 61 pending assurances, Government have sought ex-
tension of time-limit for implementation of assurances in sixteen 
cases, as indicated against each in Annexures to Minutes datel 23rd 
November, 1973. 
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II. CODIlcieriDl tile realOBI advanced Ity GoverDment, the Com-

mittee .. _ ..... --'s_ .. tillle upte"dIe eat ef i>ee ..... p' 

ItT3_ die .......... D ...... _tee . ...... 8111·· 'file C08a-
JIlittee tnIst'·that In: 'Stft_ Ie_lei_ ... 'WIll e .... 1IIIpIe .... llitiea 
ol·t._ "U81II'aMtIIlty the.edeJMled datil • 

. ";..,. 
I 

ZOo The COJDmittee would ODce 81ain urge UPOD GovernmeDt to 
t.ke ItepS to ensure the expeditious implemeDtation of the remam-
iag 45 pendiDg assurances· 

NEW DELHI;' 

December 12, 1973. ---------_.--. 
Agrahayana 21, 1895 (Saka). G. S. MELKOTE,. 

Chairman, 
Committee on Govern.men.t 

Assurances. 



MINUTES 

c==========-~============================= 



lIDiIJB8 , , 

J. F_ Sltdag" 

'(See 'paras'W of Report) 
The Committee met on Friday, the 23rd November, 1973 from 

15-00 to 18.45bours: 
, ) 

PBESJj;NT 
Dr. G. S. Melkote-Chairman. 

lI4BMBI:Ra 
2. SbrJ. C. X. ChaDdraM*l 
8. Kumart Kamala 1(umari 
4. Shri tnder :J. Malhotra 
5. SIIri R. BalakrWma PlUal 
e. Shmnati B. Radhabai Ananda Rao 
7~ Shri Sakti t(umar Sarkar 
8. Shri Virbhadra Singh 

SECRET~IAT 

Shri M. C. Chawla-Deputy &cr.tary. 
Shri K. D. Chatterjee-Under Secretarll. 

, .' , -. 

' .. -~. 

2. The Committee took up for coDlideration Memoranda Nos. 50 
to5g. The obiervatiQ~rt(lOlXlIIIIItndatiOlll 01. the Committee on these 
Memoranda are a8 UDder: 

MEMORANPA NoS. 50 ro 55 

Requests from the Department of pp'rliamentary Affairs lOT dropping 
of aN'l'anCeB 

.3, The Committee Gonaiderect lhIuoranda Nos. 50 to 55 contain-
ing requests from the Department of ParUamentaIly Mairs for 
dropping the following seven assurances: 

(1) Assurance uisine out of the reply Qi,ven to Unltarred 
Question No. 3870 on the 2Qtlt August, 1972 regarding 
number of Contractors who applied to the Railway Ad-
ministration to grant arbitration (Memorandum No. 50). 

(2) Assurance arising out of the reply given to Unstarred 
QuesttoD No. 5434 on the 22nd December, 1972 regarding 

. . . •.. _' ..,. 
I • 
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recommendations of Advisory Committee gf. Plantation 
Institution for assistazQ Jtoilftates (Memorandum No. 51) .. 

(3) AsstU'ance arising out of the reply given to Unstarred 
Question No. 42~ on the 25th July, 1973 regarding Com-
munal riots in Sadar Bazar, D.elhi (Memorandum No. 52). 

(4) Assurance arisin, out of the reply given to Starred Ques-
tion No. 84 on the 27th July, 1973 resarding loans from 
World Bank for Irrigation Projects in India (Memoran-· 
dum No. 53). 

(5) Assurance arising out of the reply given to Unstarred' 
Question No. 912 on the 27th July, 1973 regarding stop-
page of over-time allowance to employees working in Indian 
Airlines and Air-India (Memoran<4un No. 54). 

(6) Assurances ar-ising out of the reply given to Unstarred 
Question Nos. 5734 and 5735 on the23rd July, 1971 regard-
ing valuables belonging to the Nawab.of Rampur (Mem~ 
randum No. 55). 

4. After examining the reasons advanced by Government in each 
case, the Committee agreed to 'the dropping of the assurances at 
S1. Nos. (1), (2), (4), (5) and (6) above. 

5. The Committee did not agree to drop the assurance at S1. No. 
(3) above and desired that it might be kept pending till a final d~ 
cision was taken on the Report of the Enquiry Committee which 
was under examination at the time the reply was given. 

MEMORANDUM 'No. 56 

6. The Committee then considered Memorandum No. 56 re-
garding implementation of an assurance given in reply to Unstarr~d' 
Question No. 2983 on the 24th June, 1971 regarding workers render-
ed unemployed in 1969. 

7. The Committee noted that the requisite information in res-
pect of all the States, except Kerala, had since been laid on the 
Table of the House on 29-3-1973. >' 

8. The Committee did not agree ·to the request of the Ministry 
of Labour and Rehabilitation (now Labour) for dropping of the 
assurance on the 'plea that the information.in resllect of Kerala 
State was not forthcoming in spite of several reminders and that in-
formation in respect of other States which had been laid on the 
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Table might BUftic,. The Committee .... 'that: the lUformatioD 
'in respect' of Kerala State, ,~t also be obtained and laid Oft the 
Table of tlie House. 

Review of pending assurances pertaining to Fifth and S~th 

Sessions of Fifth Lok Sabha 

9. The Committee considered Memoranda NOB. 57 and 58 con-
taining 61 pending assurances pertaining to Fifth and Sixth Sessions 
of Fifth Lok Sabha (details given in Annexures I and II). 

10. The Committee noted that Government had sought extension 
IOf time limit in sixteen cases as indicated in Annexures I and II. 
The Committee granted extension of time ugto the end of December, 
1973 for the implementation of those sixteen assurances and desired 
that the Ministries concerned should ensure implementation of these 
assurances by the extended date. 

11. As regards the other 45 pending assurances, the Committee 
urged upon the Government to expedite their implementation. 

MEMORANDtrM No. 59 

12. The Committee perused the two statements showing the ana-
lysis of pending assurances pertaining to Fourth and Fifth Lok, 
Sabha pending implementation by Government as on the 16th 
November, 1973. 

13. The Committee noted that there were 84 assurances per-
taining to Fourth Lok Sabha which were still pending implementa-
tion by Government. The Committee particularly stressed that 
Government might make earnest efforts to liquidate each of the 32 
pending assurances pertaining to Fourth to Ninth Sessions (Fourth 
Lok Sabha) which had become 4 to 5 years old and send written in-
timation to the Committee in this respect without delay. 

14/ The Committee also noted that there were 945 pending assul'-
ance{ pertaining to first to Eighth Sessions of Fifth Lok Sabha which 
were still to be implemented. The Comm1ttee desired that Govern-
ment might take necessary action for the expeditious implementa-
tion of all these pending assurances. 



" n , . .... . :l'·.: 
l5. Tat C4.' ........ ~ ~ att' onWedDeldaJ~ the 1~'b 
~, 1&'13 at lOG 'Ia~/ 'to e«i6ftt '.nc! adoW ¥ ., . ..,t 
Seventh Report. : ' . . 

16. The Committee also, decided to. m~t. ~ing the coming inter-
session period on the 24th and 25th; January, 1974 at 11 hours. 

, .. \ So· 

The Committee then aqjourned. . . .. 



ANNB1tURE I 
, ' 

(Vide para 9 til Mu... dated'S5-U-73) 
1 ' ' • 

P",., Ammmcu p,rtain"'.l."".fffuiM, '*'912 0/ Pi/,ll LoA SablJlJ. 

--------------------'-----~------~,------------------

Sl. 
No. 

I 

Date and 
Ref_nee' 

• 

Text ot tile 
~1Iion/DebaW' 

3 

Assurance liven 

(MINUTIIY .OP"F~" T..u.) 
(Now ,coMMlJtOl) 

I USQ. No. 1338 The percentaae of the COUD-~ft ebdb{ tie ' 
dated 8-8-1972 try's importa that were share 01 public *tor 
by Dr, H. P. ,cblmleliled t.Ia~ iaapott'rndedUdDa 
Sharma. SWU Tradlna~.. tbe .. ,three ,.,.. i. 

dur. the .. ' 1Iareo .... 'colJected and 

2 USQ. NQ.·3O'7, 
dated aa.&'72 
by Shri Biren 
Dutta. 

3 USQ. NQ. 3041 
dated ""'7:1 
by Shri D.P~ 
Jade;" 

.. esQ. No. -3. 
dated 16-&-7a 
hy Shri, Indla-
iit Guptc. 

,.eau. win tif J.id on the 
TableDlthe HoUle. 

(a) whedaer any scheme 
has boca formulated by 
ljiovcmment of Tripura 
to ..... rubber factory 
thuejaDd 

(b) if.., whether it will 
be in Private Sector or in 
PubIK: Sector. 

<a) aDd (b) Informatioa , 
i, beiDa collected and 
will be PJaced on the 
Table of the HO\lle. 

<a) tha -.unber and names (a) to (d). The iafer-
or woollen mills in India mation i. beiDt colJec-
.... are exportilll ted and -would be 
woell_ cloth; placed on the Tabl. Df 

(t» -tilt names of the 
00UIltrin to whom the 
woollen Gloth y, expor-
ted; 

(e) ~lIIntit', ia t ... 
of of woollen cloth 
IIIPOI'ted by each mill 
'durine1969-70, 1970-71 
aad 197t-72; and 

(d) die fbreirn exchanae 
earned. 

the Houte. 

(MlMIsTIIY OF HOMl! AJI.AW) 

.) "haber the Prime 
Miliaar has written 
flater recently to the 
Chid Ministers of 

II 
---" ----
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~ SQ. No. 339 
dlted 23-8-72 
by Shri Pra-

3 

Aadhta , Podeab. 
Allam, . Bihar. lCenla, 
Orilla. PuIlWl_ 
"nt Benpl ursilll 
them to \Ike." 10 
that the luapected 
Neulites are liven 
hUmaJle treltment; md 

(b) if so, the reaction of 
State Govemmenu 
thereto. 

". 111DQbhai Meh-
ta and $Fi,~. 
Lakkappa.,.' ., 

(a) whether 'ome St.tea 
Mve . IntrodllC!td· Ie; 
als lation . to Pr0hib it 
religlou, conversion by 
(o,CI~_d 

~ S~~No. 40, 
cUted the 
30th Au,ust. 
1972 by 
Mlulana 
Ishaque 
Salftbhali . 

. (b) 1110, how MallY Statea 
taft 1IISsed IUch le-
lisliltion and' ''Whether 
Union Gonrnment 
.Iso . prol'O'e to brinK 
lUeh a legislation. 

The facilities orovided 
to A. 8 and C Clas8 
prl~oners in each Statt; 

(b) Replies froal tIae 
Chief Minutera of 
Allam. ~erala 
and West Bea .. l. 
are awaited. 

(b' Aceordinl to in-
. foraiation avail.ble,' 

lawa 'have heen 
enatted in the Statea 
of Madhya Pra-
desh and Orissa to 
l'rovide for prohibi-
iioa of t'on ver-
eion from one 
!'cllalon to another 
by the use of force 
or inducement or 
by fraudUlent meanl, 
No IUc'h laW<! have 
beoen enacted in 
Himachal Pradesh. 
Mysore .nd Mani-
1)\1r. Information 
in respect or remaia. 
inr States is beintt' 
collected and will 
be lild on the Table 
of the Hou,e. 

P.ach State h'ls its 
own rules of classi-
tyinl lIrisonera and 
providinl facilities 
110 them. A Stltte-
ment Ihowinll the 
'acilitles providt'd to 
difterent classes of 
I'ruonCtll as fur-
I'lsht'd by the State 
GoYCmments fa 
l'laced on the T,ble 
~ the Hou,e. More 
d_It'd Informlriorl 
i-beina cellec:ted 
from the Stitt' 00-• 
YefnmeDU aDd will 
be laid on the T.ble 
of the Hou.e on 
receipt. 

s 

Req~t 
r~celYed 
from 
D.P.A. 
for ex-
teMion 
of time 
UI'to 3ISt 
AUJust. 
'97J. 
Nt:: ~urlher 
extension 
~oulht for. 
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7 USQ. No. 4026 
dated the 
30th AUlust, 
1912, by Shri 
Prabodh 
Chandra. 

whether in spite of the 
directive from the 
Government, certain 

fc>rmer Rulen are still 
enjoyinl their olrt 
privil~g'·s. such e~ 
p~ting of guard~, 
free electricity etc. 

Information is beinl 
collected and will 
be laid en the Table 
of the House. 

(MINISTRY OF INDUSTRIAL DSVELOPMPNT) 

'8 USQ. No. 1432 (a) whether the priceR 
dt. 9-8-72 of salt in the country 
by Shri N.thu hive relti~tered cent 
Ram Ahirwar. ~ per cent increa~e; and 

~ Unstltred 
'Ouestion 
No. ~280 dt. 
16-8-12 by 
'Shri Harl 
I<ishore Singh. 

10 Un starred Ques-
tion No. 3189 
dt. 23-8-12 by 
Shri Robin 
Kakoti. 

(b) the prices of the salt 
In various States 
durin~ last three 
months. 

(a) whether there is any 
proposal under the 
consideration of Go-

vernment to equalise 
the price of industrial 
and Chemical salts 
through out the country. 

(b) if not, the reasons 
therefor: and 

(c) the prices of indus-
trial and chemical 
Balts in all the States 
as on 30th June, 1972. 

(a) the number ,ofsman, 
medium and L~ 
Scale Industries In 
Assam, the items ma-
nuflCtUred by them 
and the imported 
raw materials allotted 
respectively to these 
industies during the 
last three years. 

(b) the investments mlde 
by these industries: 

(c) the number of per-
IOns employed in 
in these industriea: 

(d) totl\ value nf finished 
goods produced by 
theae industries during 
the la.t three years: 
and 

(e) how m,ny indultriet 
bave their Held 08Ice. 
within ASlam State 
and the number out 
of them which h ..... 
head ofllces CIQtIWf: 
Ala ... 

(b) Information .. 
beinR collected and 
will be placed on the 
Table or the House. 

(c) Information Is 
b:ing collected and 
will be placed on the 
Table of the House. 

(a) to (e) The 
Information is 
being conected and 
will be IIlaced on 
the Table of the 
House. 

Request re-
ceived from 
DPA for 
extension of 
time upto 
30th Noy., 
1973· 
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II USQ. No. 4021 
dt. 30-S"1. by 
Shri Sarol 
Mukherjee. 

u USQ. No. 4058 
dt.30-8-72 
by Shri Shashi 
Shushan and 
5hri 5.M. 
Banerjee. 

3 

How mUch m:mey hal 
been speDt for 1eD:ting 
technital teatii I ad 
know-how ,roup; 
from India to learn 
from countries abroad 
during the year. 1910-
71 and 1971-72. 

(a) the total number of 
Hoarders and Black-
marketeers arrested in 
various Statea and 
Union Tc;rritories in 
the coUntry in June, 
JUly and August, 
1972· 

(b) the names lind other 
particulars of. thke 
persons and the Ie-
tion taken apinst 
them. 

4 

InmrmarioD is beina 
c:oHected and trill 
be laid on the Table 
ofthe House. 

(a) and (b) The 
information hIS 
been ca,Ued for from 
the State Go;. 
\!cmm-:nts/Union 
TerritorieS and will 
be laid on the 
Table of the House. 

(MINISTRY OP INl'OJtMATlON AND BJtoADcAsTING 

13 USQ. No. 
2307, dt. 
16-8-72 
by Shri . 
Madhuryy' 
HaJdar. 

J4 SQ. No. 164 
dated 10-8-72 
by Dr. Laxmi-
narayan Pan-
dey and Shri 
Lalji Bhai. 

I, USQ. No. 339, 
dt. 1-8-72 by 
Shri Moe. 
Dap. 

(a) whether budget of 
Information and 
Btoidcaating Mmis-
try two years back 
J)lovided for a J)roJect 
to bring out monthly 
Dicests in .ever~l 
lanpalles: and 

(b) if so, the reasons for (b),It is now bem, 
not implementing this exsminfd. 
project. 

(MINISTRY OP LABOUR AND REHABILITATION) 

On a point raised by Dr. 1A1II'rlinuiyan Pandey 
regarding comprchentive industrial relations 
law, the Minister said, "Our efforts .re to bring 
it forward durir>g this session but I do not think 

that it is a pOssible . thilrs' but during the next 
session, definitely, a comprehensive industrial 
relations law will be introduced," • 

(MINISTRY OP LAw AND JUSTICS) 

(a) whether thep~;' . (a) The inrormltion i, 
ties of religio\l1-P1i1det not avAilable with 
throughout theCO'Untry the 00vt. TheBlDle 
are mhused. ; i. ~ collected 

(b) if so, w~r; 00- ;f'lom the State G0-
vernment ~1Ie to vem.mts and 
enact any legislation lhtteD° Territory 
in thia reprd: and Adminiattation •• 

, 
Rtquelt 
received 
from DPA 
for ex-
tentittn of 
time upto 
31St De-
cember, 
1973· 

Request 
received 
from the 
D.P.A. for 

extension of 
time upto 
31St De-
cember, 
1973· 

• 
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16 USQ. No. 802, 
dt. 4·8-72 by 
Shri K. Surya-
narayana. 

17 USQ. No. 4201 
dt. 1·9-72 by 
Shri D. K. 
Panda. 

3 

(e) the time by 'fticb 
such legis 1ation is 
likely to be ena~ed. 

4 

(MINISTRY OF PETROLBl1M AND CHEMICALS) 

Referring to the reply 
,iven to parts (b) and 
(d) of Un starred (lues.. 
tion No. 5175 on $th 
May. 1972 reprdmg 
the value of import Ii· 
cenees given to the 
various firms during 
the last three years 
and alking: 

<a) whether the informa. 
tion referred to there .. 
in has since been col-
lected; and 

(b) if So. whether it would 
be laid on the Table 
of the House. 

<a) the naml's and broad 
outlines of ttoe Petro-
Chemical and Ferti· 
liser Projects in India 
with which MesAers 
Monte FAison (for-
merly Monte-Clrini) 
of Italy have been 
pssociated since In-
dependence ; 

(b) the nature of jobs as-
signed to them and 
the foreign exchanfC 
and runee content In 
each of th~e projects 
and of the payments 
made to the said com-
pany indicating le-
parately the contract 
cost (Origlnall~ set-
tIed) an d that finally 
paid; and 

(c) whether none of 
these projects ha~ been 
able to work upto ca-
pacity and have only 
worked upto 60-65 per 
cent of their installed 
etopat'ity; fnd if 80, the 
lellOns for nnn~dU. 
lation of their full 
capaclty. 

(a) & (b) As 
lOOn as complete 

information becomes 
available, a statement 
will be laid on the 
Table of lite House. 

(n), (b) and (c) So 
fac 811 is known to 
Ocveml1lent no 
petro-chemical unit 
ItR beth set upl 
licensed in asO<.ia-
tion with Metln 
Monte-Edi~on. So 
fsr as fertilizer pro-
iects are concerned. 
the required Infor-
mation Is being col-
lected and will be 
laid on the Table of 
the House as 800n as 
possible. 

5 ' 
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18 USQ. No. 2224. 
. dt. 16-8-72 by 

Shri Kodanda 
Rami Reddy. I 

19 USQ. No. 1679 
dt.10-8-72 
by ShIi Dhan 
Shah Prrdhan 1 
and Shri G. C. 
Dixit. 

15 

3 4 

(MINISTRY OJ! PLANNING) 

(a) whether at the enc10f 
the last Session, a 
memorandvm .WlI Ill\).. 
m'ltted to the Prime 
Minister by the Mem-
ben of Parliament 
representing chroni-
call) backward uea! i 
and 

(b) if 10, the action taken (b) The memorandum 
thereon. is under eXiminlltion. 

(MINISTRY 01' STEI!L "ND MINES) 

Referring to the reply 
given to USQ. N/". 
2769 on 13-4-72 and 
aaking: 

(a) whether the req\lisite 
information haa lIince 
been collected; and 

(b) if RO, the time by 
whic:h it is expected 
to be completed. 

(a) and (b) Complete 
information is beinl 
conected and will be 
laid on the Table 
of the House as soon 
as the same is re-
ceived. 



ANNEXURE II 

(yide para 9 of Miautcl dated 23-11-73) 

P,n-M, AuurtllfCU pmM", to Si",11 SUII'"", 1972 of liltll LA" &MIl) 
-_._-.----------------
Serial Date and 
No. Refe-rence 

1 2 

I. USQ. No. 1+4 
dated the I~th 
November, 
1972 by Suva-
Shri M. Ka-
thamuthu and 
K. BaJadan.. 
dayutham. 

2. USQ No. IS) 
dated the 13th 
November, 
1972 by Shri 
Mahadeepak 
Singh Shakya 
and Dr. H. P. 
Sharma. 

Text of the Question I 
Debate 

Remarks 

-----------,----------------------3 4 

MINISTRY o. AGRraJLTtlJUI 

Referrina to the reply to 
Unswred QueatiOD 
No. 64 dated 31-7-72 
andaakiDg : 

(a) when similar IqiI-
lations are ~ to 
be elllCted JD the re-
mainina States ; 

(b) the extent of surplus 
lands expected to be 
made available in each 
State as a ~ult of 
those new legislations; 
and 

(c) whether any apecia1 
machin.e? has been 
evolved m the States 
to implement the new 
legieJations, if so, the 
main features thereof. 

(I) tJle number of 1aDd-
less IIriculturist8' in 
the various States ; 

(b) and (c). Informa-
tion ia beina col-
lected from the State 
Governments. 

(b) the acreaae of land (b) The break-up of 
availa':>le (i) irrigated aYaiiable surplus area 
and (ii) unirrilated fn in 'irrigated and 
each Stale and Union unirripted cate-
Territory of India, at gories is not avail-
present and also after able. However, the 
the enforcement of the surplus area declared 
land reforms therein; take n possession of 
and and distributed by 

(c) the steps taken so 
far and being taken to 
allot the land to the 
landless duriDa the 
current year. 

17 

the State Govern-
ments under the 
earlier ceiling laws 
i. shown in tho 
appended statement. 
Estimates of lurplus 
land after the enforce-
ment of the reviaed 
laws are being col-
lected. 
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J a 3 4 s 
... e .. c'"'(-----... ,-... ~~.;...---~------------~-

3. USQ. No. 1801 
<WOd 37-11-73 
by Shri Nar-
.... SiI"h. 

4. USQ. No. 2870. 
dt. 4-IZ-72 
by Shri DMD 
Shah Pradhan. 

5. lTSQ. No. 2894. 
dt. 4-1Z-72 
by Shd Mu-
khtiar Silllh 
Malik. 

6. USQ. No. 
2980. dt. 
4-13-12 b, 

(a) the number of SIaUl-
ht«. HouIca ia the 
country at present and 
sheir kJcaPon ; and 

(b) the number of ani-
_ . 8laushte~" et,eh 
)rev in thole slaUghter 
Houses as per infor-
mation mdlable ro 
the Government. 

(a). whether reports have 
been received that 
Harijana, Adivasis 
and agricultural lab-
ourers ofHu~ TehsH 
of Rewa district who 
were living there for 
several generatiolls 
have been evtcm1 from 
there under' SeCtion 
Z48 of the Land Ten-
ancy Act; and 

(b) if 10, the details 
"nol. 

<a) the expendture in-
curred by Cio9t. to 
srow crops MId to in-
stall machinery for 
drinking water in the 
desert areas and the 
benefits derived there-
from 10 far. by the 
people in each DC the 
States; and 

<a) whether the Govt. 
announced that durins 
she Gandhi ~nto-

(a) & (b) : 

The information is 
_Uocted from tltc 
State Governments. 
The aame will be 
~ed OIl the ~Iq. 
of the Lok Sabha 
as soon as it is re-
-celved. 

(a) & (b) : 

Necessary informa-
tion is be~ col-
lected from the State 
Govta. and will be 
placed on the Table 
of the House when 
received. 

(a) & (b): 

TbI. ~ of expen-
dituro incurred by 
Govt. to grow crops 
aPod to install machi-
nery for making av-
ailable drinkin& w~tcr 
in desert areas and 
~e be/lCfits derived 
therefrom 10 far by 
t~ people in ca4l of 
tbe States arcnol 
readily available 
in this Ministry. 
The information 'is 
bcina collected from 
tJie State Govts. and 
will be placed on 
the Table of the 
Sabha when received 

Requ~t 
received 
from DPA 
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Shri Sanm nm lf~~1. ev~..: vil- ! \ 
Guha IfJIi . ., ~.' lit .. '~ ,;it. tblt, 
Shri ~ ,pf'0.v.i.ik4 wlt~.L eijhl}; .. " 
So1an~ .. ',' ,4:.1r,~ tube-~~' . 

I., "',.:'~lNthe 'vll~ . 
parq~rlY ~ llan-
. jans and the Trib.~ 

(b) if 80, the number of 
villages cover':,d by 
such schem.e; and' . 

(b) l3,461 villager. are 
prcposed to be cov-
ered ~der the Cen-
ttaJ Sector Prog-
ramme; As re-
lur4s the State 
Se'!tor information 

, " is b~ collected. 

(c) the programme for 
next thee years . for 
providing . d~iri~inJ. 
water, to the' rwal 
people, p'nlcUt~rty 
to the backward" cori1~'''(c)' 'nle information 
munities. is being collected 

1. USQ. No. 
377S dt. 
11-12-7% by 
Shri K. M. 
Mfdhubrlnd 
Dr. Rlnen 
S~. 

Cr.) th' .pos8IblJi~es of 
tltllbmlt gr~QI1d Wt.t~ 
for irrigatiAA in' t{le 
drought afJ!;~d~" 
in the Gangaticbasm; 
and 

(b' wblllber any schem~' 
fl"" t;.ten prepared 
tor ..enauring 
maximum pull .. ,ion 
of ~und w.,,. ff,r 
agnc:ultura' pur-
poses in these area~. 

~ SQ. No. 496 Referring to the reply 
dt.18-12-72 of the Minister to part 
Supplementary (b) of the qudtion 
by Shri the mtmber '1I!IUIht 
Vayatar Ravi. further daribcaDoa II 

undu. 

ClThe Hon. Minister h. 
completely denied the 
charge that they are 
lying l.-lle. With res-
ponsihility I aay that 
certain machines are 
lying idle and there are 
mechanical defects. 
Will Govt. enquire 
into this char&e." 

a~ ....... be laid 
on the Table of the Houle. ,. . , 

~).(b) : 
·i~. ormation Is elr' collected and 

~iJ .,~ placed on 
theT.ble of the 
Sabha when re-
f:<C1vec1. 

(It) Tha Minister aaid. 
"What I have lta-
ted it on tM basis 
of the repoct fur-nil... hy the Food 
Corpcration of ladiI. 
Rut .lnee the lion. 
Member is raisinst 
I(Ime doubt we shall 
verify it agail'l." 

ior,.QeioD 
Qf tillie lipto 

. JJS~tl\llUlt, 
1J~ ,No further 
e1ttcDl1on 
souaht for. 
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,. USQ.No. 467r <a> whether the '11181' (a) ro(c): 
dt. 18-12-72 factories in Tamil Nadu The IDformation is 
by Sbri M. R. were lU,Pposeci. to IMY bcinl coJlecud fftIftl 

'LlbhmiDaraya- the minlm\bn prb lb. "e Government of 
nan. 7' 37 per quintal to the Tllnil Nldu and wiD 

supr~me IfOWerli toe .Iaid on the T.ble 
within J4 da,. cf sup- of the Sabb •• 
ply of 'upreane 111 
Jumpeum fortheteuon 
1971-72; 

(b) jf 10, whetller certain 
factGriee tail to do so; 
and 

(c) tf.e name. of the de-
fau\tin. fa( tories and 
the action proposed to 
be taken apinst them. 

(MlNJSTRY OF CoMPANY AFFAIRS) 

10. USQ. No. 2638 how mach amount out of 
dt. 1-12-73 by the profits earned by 
Shri Birender the .upr factories ha 
Singh Rao. been donated to each 

pOlitical party in' the 
CoUntry by e~ supr 
factory, durlil,the last 
tl\reeyean. 

Information i. beinl. 
collected and it will 
be \akl on the Table 
of the House. 

n. USQ. No. 2716' (a) the n.umber of Com-
dt. 1st Dec. panies belonling to 

(b) &: (c): 
Information II beinl 
collected and will be 
laid on the Table of 
th,e House. 

1972 by Shri Shri R.P. Goenka, and 
PI\ooI Chand hi, relatives; 
Verma and 
Shrl Onkar Lal 
Berwa. 

(b) whether Govem-
ment have receiVed 
complaints qainat 
them; and 

(c) if 80, the nature of 
complaints received in 

. eac:b. cue. 

Partly impte~ 
mented (The 
information 
from Minis-
try of Indus-
trial De~ 
lopment is 
yet to be re-
ceived). 

12. Unatarred Ques-
tion No. 3501 
dated 7-12-1972 
by Shri Narain 
Chand PlIl'ashar. 

TllenamesofWarWidoWi The Information is be- Requestreceiv .. 
of Himachal 'Pradesh, in, collected and will cd from DPA 
PUn;.b, Haryana, Ra- be laid on the TIIble for extension 
ja.thaD·and the Umon of the House. of time upto. 
Territory of Delhi and 318t August. 
Chandilarh who have 1973. No 
been given financial or further ex~ 
other aSlllltance by the ten sion 
Central Government sought for. 
and the exact nature 
of the assistance. 

13. Starred Question (a) whether there Is a re-
No. 560 dated quitlite reservation of 
21-12-72 by posts in all the Clte-

Request re .. 
ceived from 
DPA forn:~ 
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Shrl Dhan 
Shah PrIdhan. 

3 

IOries and CIa.sei of' 
employees in .ndepart-
mentl it! under the De-
fence Ministry; 

(b) if not, the realona' 
therefor; and 

(c) the percentqeof the 
employees beJonP' to 
Scbedlaled Caltes an'i 
Schedlaled Tribes in 
every catelOfY ad 
c1u. of service in each 
depcrtment under De-
fence Ministry. 

.. 

(c) The information is 
bein. collected an4 
win be laid on' the 
Table of the House. 

tefttion or 
time upto 

311l October .. 
191.3. No 
flli'ther ex-
tmaion 
10uaM for_ 

(MINISTRY OP EDUCATION AN!) SOCIAL WmJrARB) 

14. USQ.No. IRS 
dt. 13th Nov. 
1972 by Shri 
B.K. DII 
chowdbury. 

(a) the nlD'les and I9CII-
tiona of the cultural 
CeDtru functiOllin, in 
the country,; and 

(b) the nlD'lea and loca-
tions ofthe new centres 
proposed to be opened 
in the country m the 
near fIzture. 

motion reprdin. Rqx>rt 
of Commiufoner tor 
Scheduled Caltes and 
Scheduled Tribes for 
1969-70. 

(a) & (b): 
It was Il't.' aliD stated 

that however inform.t-
tion reprdin. the 
nlD'leJ and location. 
of the e,xistin, cultUTal 
oentres and of the 
new centres propoeed' 
to be opened in tbe 
rountry is bIWI, col-
lected and will be' 
laid on the Table-
of the HoUle. 

While moving the Mo-
tion, the Minister 
said, "Sir, since no-
tice of this motion 
was Biven by me, the-
20th report for the 
year 1970-71 haR a180 
been submitted and' 
It is now in the pro-
ens of being trans-
lated and printed . I 
hope to place this re-
port on the Table of' 
the House as !OOD 81 
J ,m able to get it. 
J do not know whe-
ther that will be po-
s!ible before the end' 
ofthis session, but .. 
soon 1111 It comes, r 
will take the earliest 
opportlDlity of pl,eil'll!: 
it before the House." 
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16 u..arred Que&-
Uou No. ISoS 
~27·11-72 
~ Shri. Saroj 
lMakher)ee. 

17 USQ. No. 286S 
dlted 4-t~ 
by Shrt'M. ' S. 
Purry:' ' " 

18 USQ. N'lI.38I'I' 
datcdu-ti-72 
bySh1iMo At,; 
Joseph." , 

3 4 

(I) the numMJ or. ,.~ c"v".,~). 
dent. who, ,FWCedTAc~site~ 
from different Vnjftl~ tiQR i. being collectcd 
tiel in the year 197i aa4\ ~d lrili be laid on the 
1972; and Tlble of the House. 

(b) the number of ltu-
dents who got M.A. or' 
M. Sc. Deft,e fr~ di-
fferent Umversities. 

Ca) the (lumber of houses, (a) and (b). . 
con8ttu.ctedinrutlll~ 'The iilformation is 
forSe, h, eduled a..Wllafld 'beiDI Collected from 
Scheduled Tribes 'wjth 'theS'!'!feGovernmentt 
the assistance given by andthC Union Terri-
the Central and State' tories 'J\:dminlstrations 
Governments " during andwm be laid on the 
ea ch of the'last t~e TIMe pf the House. 
years; and ' 

(b) the number of houses 
c;ooatry~ed for theaa in 
the Urban are~8 witi'! the 
IO~8 and ottU:r ijnan-
cial "Si8t~q: ~v~' by 
the ~n'ral GOvt. st~ 
Governments -rid 
Life'Insurance CorPora-
tion Cluring each of the 
last th~ee years: ' 

(a)che revised pay Belle_ 
of Craft Tcachers, Craft 
Instructors and Handi-
craft Teachers working 
in Delhi schools; 

(b) the recruitment qua-
~ 0( 'Pcllfhcr. 
hol4hJ. these potU a,nd 
she aatu·eoftbeiJ·~IIII; 

V;l t~ recruitment qUI. 
~fionB, nlture of du-
U.. IDd pay Bcales of 
workshop InstrUCtors 
worlgq in Delhi Poly-
technics; and 

(d~ the reasons for not 
, ilviAl the same scales as 

thlt of Craft Teachers to 
the workshop Instruc-
tors. 

(oJ) '0 (d): 
The infOrmation is be-

ing c(\llectcd and 
will be laid on the 
Tltile of the Sabha IS 
800Il as possible. 

19 US'l. NI). 384P 
dlted II-U-7~ 
by SbJ'llyotir. 
m~y 8QMl. 

R,eCerring to the reply (a) and (b): , 
given to Un starred Ql1es- According to the in-
tjon No. 7691 dated formation received 
29th May, 197% and as- from the Delhi Ad-
Itiog j ministration, no Go-

vemm~nt Institution 

s 

Roquest re. 
'lUIived from 

DPA for 
extension 
of time up-
to ISth 
September, 
1973. No. 

further ex-
tension 
sought for. 

------------------------------------------,-----
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20 USQ. No. 4666 
dated 18-1Z-72 
by Shri ehha-
trapatl Ambesh. 

21 USQ. ~o. 482Q 
date!J .~-12-72 
brSM.. rs .. M. SlC14.yya. 

22 U Ilstarred Ques-
dOD No; 3410 
d.ated .,..U-12 
by Shri Biawa-
nath Jhun/hUD-
wala. 

33, ' 

3 

(a) whether~e ~~ ... ite 
Information • hai~~~R 
collected; UIO. the,.in 
features thereof; Jrtd. 

(b) If not, wlleD tbe~-' 
formation will be '-1d 
on the Table of the 
House. 

under the control of 
Dentl Administration 
is ~etrinl anr aid 
frOm. toreign mlBSion-
ll1'y . OrJranisationll in 
1);UU; Information 
abOut Independent 
schools not receiving 
grant-In-aid Is belnl 
coJlcc:tc1f. 

(a) the numbrr of poat- (G) GIld (b). The 
Graduate Teache", BUb- 'te~ informs-
ject-wise, wotkinl On tiOD is being collected 
30th September I!Jlj8 trom Delhi Adminis-
against the confirmed,re- traticin and will be 
gular and teDij)Ol'ary placed on the Table 
posts re.erved for Scbe- of the Sabha as early 
~ .. I ~c1 c,stet! -.nd S .. che. .. poeaible. dWed Tribcllt... .. atdl· , 
ill Bdp<:ation vepanmeht 
of t>elhi Administration, and ' 

(b) the reason of not con-
" 'ftrlnJnS Scheduled 
, c.ste~ and Scheduled 

Tribe. Post Graduate 
te~ra working in the awve pepartment since 
1962 Spinst the contir-
~. posts reserved for 

,tbot above ccmmunities. 

t~e aJn:lURt 8p~nt towlII:ds 
~~, paymer,t ofpoat-
Mattic· Sc1lol.mhlp to 
t~ .• tw1en~ belODsip~ 
~o ~,~che~le4 Q~es 
~4S!=he~'~d 1Jibc, 
in e~ State and Union 
TeriltOry in the years 
.~1J, 1971-72 IJI)d 
Jfn".73. up t.l>,th~endof 
}lfoftlDber, '972. 

InfOflRttion is beinl 
~llel:t,d trom the 
Stl(eGoveJ; IInwm/ 
UllioQ. Territory A.d-
~Jlblf.tion. !m4 'wilJ 
be laid on the Table 
when received. 

(MINISTRY OP EXTBltNAL MAIRS) 

(a) th~ names of 'private (a~ (b),(c)& (d). 
orcanisations whiCh are Inrormation in this re-
hancJling Government's pd i, belnf collected 
publicity Work both for and win be ,,,ppi.ed as 
political and industrial 8OOn.s it hlil been 
activitie8intbreign coun- complied. 
tries; , 

(b) the names of Govern-
ment agencies which 
are assisting Oovem-
ment In foreip COIIlttri,. 
for such putpOIo; 

, 

R~'t re-
dved from 
O.P.A. for 
extension of 
time: upto 
3ISt Octo-
ber, J913. 
No further 
extension 
sought for. 

~quest re. 
ceived. from 
'D.P.A. for 
extension of 
time upto 
ISth No-
vember, 
1973. No 
further ex-
tension 
sought for. 
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-s---------------------------------------------------------
(c) the total amount of 
JD:lney in foreian ex-
thanae that haB been 
Jiven by Government to 
thele orpniaationa se-
parate Iy durin, the lilt 
three years; year.wiae; 
and 

Cd) the justification for 
this practice when Goo-
vemmellt haveaC::ntrll 
Informatioc Service of 
their own to do such 
jobs. 

(MINISTRY 0. FINANCE) 

23 Starred Ques- IMPORT OF COSTLY On bein, asked for the 
tion No. 94 GARMENTS AS RAGS dateonwhichthe Cus. 
dated 17·n·72 tom. detected the first 
supplementary bale, Whether it was 
by Shri Atal after the publicity in 
Bih81'i Vajpayee. the Prel. or before it, 

the Minister promised 
to coPect the figures 
to stve them to him, 
about the date and 
how many times the 
Customs have enquir-
ed into the matter and 
these things were 
mutilated at the desti· 

2.4 Unstarred Ques- (a) The total amount of 
tion No. 939 lncome-tax outltandina 
dated 17th Na. apinlt the 20 biJaest 
vember, 1972 industrial houses in 
by Shri Laxmi· the c.1lUDtry dUl'ini the 
narain Pandeya. last three years; year-

wisc;and 

(b) the amounts recov· 
cred in each case and 
the steps heiDi tlken 
to recover the rCJJlliJliDa 
amount. 

nation. 
(a) aruI (b). The 

requisite inf0rma-
tion reprdin, the tOp 
twenty asscssees on the 
basis of the lates t 
assessment completed 
duriDi the financial 
year 1971·72 is beinc 
coUectrd and will be 
laid on the Table of 
'the House as early as 
possible. 

2, Unstarred Quea. 
. tion No. 1730 
dated 2.4·U,:,72 
by Sl>ri Fatch 
Singhrao Gaek· 
wad. 

(a) whether Foreip Touts (c) TIle information is 
by the Ministen and heme oollected !Uld 
Ofticia1s hive of late been will be laid on the 
becoming very expensive Table of the Hou'IC II 
in terms of foreian ez- soon as it is available. 
change and provins a 
drain on the meagre re· 
so~s of the country. 

(b) the steps which 
Government propote to 
tlke to reduoe their num· 
ber to the barest mini-
mum; and 

---------

Request re-
ceived from 
D.P.A. for 
extension of 
time up. 
to 31St Oct. 
1973. No 
further ex· 
tension 
sougt.t for. 
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26 USQ. No. 1779 
dated Z4-U-72 
by Shri D. K. 
Panda. 

(e) the amount of expen-
diture, together with the 
foreign exchange com-
ponent thereof, incurred 
on the foreign tours of 
Ministers and Govem-
ment Officials and on 
the Official Deleptions 
sent abroad during the 
current year so far. 

(a) whether, as reported 
in the 'Financial Express' 
of October 23, 1972 
among the 10 wealthiest 
persons in Indill in 1970 

. there were a Central 
Minister, a State Minis-
ter and a few Members 
of Parliament belonging 
to ruling party; and 

(b) if so, their names and 
what are the names of 
10 wealthiest persons at 
the end of 1971. 

7.7 USQ. No. 2644 (a) wh:ther there are 
dated 1-12-72 more thaD 2S0 Imported 
by Shri Atal cars with the Ministers 
Bibari Vajpayee. and Government 0fIlces 

and about Rs. I' 12 lath 
i.acludina RI. 30.000 in 
fORlan exchange were 
.pent last year on their 
maintenauce; and 

(b) the number 0{ sucb 
cars and the amoUD~ of 

(a) and (6). The news 
item published in the 
Financilll. Express on 
23rd October, 1972 
apparently refers to 
the statement contain-
ing a list of persons 
whose assessed or re-
turned wealth was 
more than Rs. 2Slakhs 
and which was laid on 
the Table oFthe House 
in reply to assurance 
given to Lok Sabha 
USQ. No. 17S1 re-
plied on 2D-II-70 In 
the statement con-
taining 318 names, the 
names of the firs t 10 
persons do not include 
one person who was a 
Central Minister or 
any Member of Par-
liament belonging to 
the ruling party. None 
of these 10 persons 
were, as far L~ is known 
State Ministers. The . 
information regarding 
names of 10 wealthiest 
persons at the end of 
1971 i. not readily 
available. It i. being 
collected and would 
be laid on the Table of 
the Houae. 

(a) and (6) The in- Request re-
formation i. notreadi- celved from 
Iy available. It is D.PA. for 
bei~ collected from extelllion of 
the different Mini.triea/ time upto 
Deplrtmenu and wid 31-8-73. No 
be laid on the T.ble furtbll' ez-
oftbe House. AD:orcl- tension 
iq to the inrorma- 101JIht for. 
tion coJlQ:ted lOme 
time bact however, the 
IUlmber ~ Imported 
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28 USQ. No. 273 I 
dated 1st 
December. 
1972 by St.ri 
Balakrishna 
Venkanna Naik. .. 

26 

3 

expenditure on their 
rruJntenanoe three yeats 
110· 

(a) thc totd r"umbe~ (If 
borrcwns' S(COW1ts 
in the r atlon.IRed 
banks prior te l'ationa-
Iisation fnd aftn na-
tionillisation IS on date; 
and 

(b) Out of thc,e how 
many were borrowers 
below Rs. $;000/-
prior to lind Pfttr 
nationalisation " on 
date. 

29 USQ. No. 3563 (a) the number and parti-
dated 8-12-12 culm of the official and 
by Shri MI- semi-official dell'g"-
dhuryya Haldar. tions !rent to different 

30 USQ.No. 3663 
dated 8-12-72 
by Shri H.P. 
Sharma. 

countritt during the 
first eight month, of 
this year ; 

(b) the expenditure in -
curred on ellch such 
delegations; and 

(c) the impact of these 
delegations on the arid 
countrle8. 

The amount rrmJtted 
.broad during the la9t 
three years by epch of 
the foreflll Fngineer-
ing Ccmpanies <,perat-
ing in India with ~o 
percent and more 'of 
equity sl\area in foreign 
I:and •• 

(a) the number met 
1(\C1~ ot th~ Bran-
chl'll 'n' the stlftf! RInk 
af R~aner lIJlet Jllll'ut 
in R~thin wfilctt ad .. 
vince 1 .... n' fot' thl! 
deveJnMtnt of neW 
ltid old _Us fQr ini-
~',.~' '" ~-pQl~~;' 

can with the Minis-
tries (including those 
in use by Ministers) 18 
In July 1971 was 38. 

(a) For the period prior 
to nationtlisation the 
Ipmt IlVi ilable dat a 
relRte to 31St Mllrch, 
J«:;(8. Aeoordirg to 
these data.. the total 
rumber of barto,,'al 
a«ounn with the 
14 naticnaliscd banb 
as on thlt date was 
4.52782. As regards 
the period .fter 
I'atlonalization data 
is not reldily avail-
able. It will be 
collected to the 
extent possible· and 
laid 01:1 the Table 
of the HoUfe. 

(a). (b) & (c) The 
information Is be-
ing collected and wilt 
be Inid on the Table 
of the HouBe 8S soon 
os possible. 

The inform,tion is be-
ing collecttd and 
will be laid on the 
Tpble of the Lok 
Sabha to the txtent it 
becomeA av .. ilahle. 

(d). (IT) ~(c). 11le 
inf0tfmtfoh is' Mnt 

", cdtlettcd and will be 
lidd on tfte Table of 
the Ho~. 

Request re-
ceived from 
D.P.A. for 
estenaion of 
time uptO 
30th Oct., 
1973. No 
further ex-
tcnsion 
sought (or. 
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32 USQ. No. 4614 
dt. IS-12-72 
by Shrl a.c. 
Dixit. 

1'3 USQ. No. S40S 
dt. 22-12-7' 
by Shri Dar-
bara Singh. 

~.. USQ. No. S433 
• dt. 22-12-72 

by Kwulli 
Kamala Kumar!. 

3 

(b) the QUinber of fanners 
to whom loar I were 
advancecl by the Bank 
duriaa· the laat two 
yean alongwlth the 
amount of the loan; 
and 

(t) tbe number of appli-
catlona for loans which 
are still to be (.onsidered 
and the amount invol-
ved. 

(8) the total income of 
industrialists and busl-
DeSlIIDen other than 
the form ~r RUlers 'IrId 
Landlords in Madhya 
Pradesh having an an-
nual income of more 
than rupees one lakh 
during the last year: 
and 

(b) the total aftIoun t of 
arrears on account of 
Incom~-tax, 'Wealth 
tax and surcharge out-
standing against them. 

(a) how much fresh In-
vestm:nt has ~ally 
com: to coal industry 
in the form of share 
capital, preference and· 
equity and lon, ter .. 
loans for over 10 yean 
during the last three 
years; and 

(b) the nam~1 of the 
companies and how 
much m'Jney elCh 
raised on above 8(loo 
c»unts. 

(a) the number and 
nam:s of the represen-
tatives of it' Jarae 
business houlIeI- wlio 
visited U.S.A. .... 
Switzerland in .J972 ; 

(b) the purpose of their 
visits; an4 

\ 

I (~) "betlfer" t~ ; WCft 
not commerdaJ uipa. 

" 

It was inter alia 8tattd 
that: the requteite 
particulars as on 
31-3-72 regarding 
all assessees in whose 
cases total income on 
the basis of the latest 
assessment completed 
durin, the Pinaneial 
year 1971-72eXCCeded 
rupees one lakh, In 
the charge of the 
Ccmmil8ioner of 
Incorne-tax, Madhya 
Pr3C:es't. Bhopal are 
beirg rollected and 
will be laid on the 
Table of the House 
as early Is possible. 

(a) Q,"~ (b) Infor-
mlltlon is being 
collected and will be 
laid on the Table of 
the House. 

\CI) 'D· (c). PorellD 
exchange i, releasea bl the R~serve Bank 
o Iadia for bu.inell 
",.iII abroad for 
ilrtherenee of ulde. 

incfullcry and 00"-
_~ and IPPlica-
tions are conlidered 
OIl ".die _i, of tbe 
iellell"dllity of. tile 
propoted viait. 
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.3S USQ. No. 5491 (a) the total number of 

36 

37 

dt. ZZ"U-72 loans sanctioned by 
by Shri Nualn the Nationalised Banks 
Chand Puashar. to the Agricultural and 

USQ No. 5500, 
dt. 22-12-72 
by ShriS. A. 
Murupnan-
tham. 

USQ. Nlt. 5539 
dt. aJoo~7a 

bmllil scale industria-
lists in the State of 
Himachal Pradesh 
durin'g the year 1970-
71 and 197J-72, Dis-
trict-wise; and 

(b) the number of appli-
cants from such cate-
gOlies whose applica-
tions arc pending' at 
present and the reasons 
for delay in their dis-
posal. 

(a) whether the com-
~anics with foreign 

oiding viz. Indian 
Tabacco Compary, 
Glaxo Laboratories 
(India) Limited, Bom-
bay, Reckitt and Col-
mln of India Limited, 
Calcutta, Hindustan 
Lever Limited, Bom-
bay and Britania Bis-
CUIts Company Limi-
ted, Calc:utta' have 
been permitted by 
G;,vernment to issue 
shares to theif fOl'C:n 
counterparts for e 
use of foreiJn trade 
namel; and 

(b) if 10, the anU1II1t of 
remittances mlele 
lily ,uy of clividends 
OD tbe shares .' !slud in the last 
three ,.arl. 

(a> w:1etAlor the ban. 
UVJBc:ad to' I ,.,/d.-

, il 

Guidelines to be 
followed by Re-
. gionAI Offices of the 
P.cscrvc Bank of 
India for scrutiny 
of applications have 
been laid down. The 
necesaary informa-
tion will be collected 
and will be laid on 
the Table of We 
House • 

(0) and (b). The 
infolmation to the 
extent possible is 
being collected and 
will be laid on the 
Table of the House. 

(a) ard (b) The 
requisite in for-

mation is bem, 001-
lec:ted and Will be 
laid on the Table 
of the Lok Sabha 

to the extent it 
becomes 'available. 

5 

Request 
received 
from DPA 
for cxten-
lion of time 
upto 31s t 
December, 
1973· 

~). (b) tJ'!d (c) 
he i~'tioa 

Requnt 
i. received 



by Shri M1Jhu 
DloJwlte. 

USQ. No. 55~8 
dt.22-U-72 
by shri Pra-
bodh Chandra. 

39 USQ. No. 5582 
dt.22-U-72 
by Shr! G. C. 
Dixit. 

29 

3 

sm.iths to rehabilitate 
thcm.lclves have been 
recovered with in terest; 

(b) whether In the re-
covery process the 
aslCts of any debtor 
IOldtmiths have been 
seized: and 

(c) iho, their number 
State-wise. 

(a) whether a hjah-
powered transmitter 
and other item' have 
been recend)" re-
covered by the Cus-
toms Authoritieafrom 
a foreign misaionary 
on the Indo-Bhutan 
border; 

(b) if 10, \\'hat action 
is being taken against 
the persons concerned; 

(c) the reasons why the 
follow-up action has 
been very little; and 

Cd) the findings of the 
enquiry held in this 
regard? 

(a) tbe amount of loans 
advanced by each 
nationalised banks in 
the Hoshangabad 
and Eastern Nimar 
Districts of Madhya 
Pradesh during the 
last year and the ob-
jects for which loan8 
were advanced; 

(b) whether lOme more 
applications have been 
received for loans this 
year; and 

(c) iflO, the number of 
applications disposed 
of and the number of 
applications which are 
still pending and the 
reasons therefor. 

4 

!xing collected and 
will be laid on the 
Table of the Lok 

Sabha. 

(a) to Cd). Goods 
specified in the 
annexure have 
Men lCized from 
one Pather M. Pa-
latty of Udalgupi 
Catholic: Mission, 
Udalguri District 
Darrang, Assam by 
theCuatom, 0Il-
cera of Tezpur, 
,\slam on 6-9-72. 
Further informa-
tion is being col-
lected and will be 
pllced on the Table 
of the House. 

(a) t(l (c). The infor-
mation is not readily 
available and the 
same will be col-
lected to the exten t 
feasible and placed 
on the Table of the 
Lok Sabha. 

(MINISTRY OP FOREIGN TRADE -NOwCoMMlltCl!) 
40 USQ.No. Z601 (a) whether wool used (c) The information 

dt. lst Decem- for manufacturing wo- i& bein. collected 
ber, 1972 by ollen cloth is imported; and would be plaoed 
Shri D. P. on the Table of the 
Jadeja and (b) if 80, the names of HoulC. 
Shri Nanjibhai the countries from 
Ravjibhai which imported i 
Vekaria. 

, 5 

from DPA 
for exten-
Ilion of 
time upto 
30th Sept. 
1973. No. 
further 
extension 
souibt for. 

Request 
received 
from DPA 

(or exten-
sion of 
time upto 
31St July, 
1973. No 
fatther 
extension 
BO\lIht for. 

----------------- ----------------
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41 USQ. No. 2603 
dt.lst Dec. 
1972 by Shri 
Nanjibhai 
Ravjibhai 
Vd::aria. 

, 

42 USQ No. 4'567 
dt.1S-u-72 
b}' Shri C. K. 
Chandrappan. 

3 

<e) the quantity iD\por-
ted during the lilt 
three years, yell-wise 
by each mill. 

(a) the number and 
names of woollen 
mills in India which 
are exporting woollen 
cloth; 

(b) the names of the 
countries to which 
the cloth is exported; 
and 

(c) the quantity exported 
durin I the IllSt three 
years, year-wile. mills-
wile and country-
wise. 

(a) whether the Coir 
Board at ita meetinl 
held on the 16th June, 
1971 decided to 
pay bonus to itl-
employees and ap-
proached the Mims-
U'.y Jor financial sin e-
tion; and 

4 

(c) The jnformation is 
beina collected and 
would . be placed 
on the Table of the 
Hou~e. 

(b) if so, the decision (b) The matter is under 
taken in the matter. consideration. ------- _ .. -

s 



MINUTES 
II. Sbdh Sitiing 

(See paras 3-D of Report) 

The Committee met on Wednesday, the 12th December, 1973 from 
16·00 to 16.35 hours. 

PRESENT 
Dr. G. S. Melkote-Chairman. 

MEMBERS 

2. Shri C. Chittibabu 
3 .. Shri D. D. Desai 
4. Shri Sakti Kumar SaIlkar 
5. Shri Virbhadra Singh 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 
Shri K. D. Chatterjee-Under Secretary. 

2. The Committee considered their draft Seventh Report and 
adopted the same. 

3. The Committee authorised the Chairman, and in his absence, 
Shri D. D. Desai to present the Report on Friday, the 14th Decem-
ber, 1973. 

Request for dropping of an assurance given by the Minister of State 
for Agriculture during the discussion on t~ Food Corporation 

(Amendment) Bill on 23-11-1972 

4. The Committee considered further the case referred to in para 
5 of the Minutes of the Eighth Sitting of the Committee held on the 
19th April, 1973. The Minister of State in the Ministry of Agricul-
ture in a letter to the Chairman dated 10th September, 1973 had 
clarified that it would not be in the public interest to lay the rele-
vant documents on the Table of the Houselhe Committee after 
careful consideration of some past precedents of similar character, deo-
cided to drop the assurance in question. 

5. The Committee decided to sit at 11.00 hours on the 24th and 
25th January, 1974. 

The Committee then adjourned. 

31 
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(ViIU :JI¥II 9 of Rcpert) 

St(ltmunl shotuin, Iht positl'o" oj (lnur(l"C" (IS 011 16th N(If).",bn, 1973 

(i) AS$IIrQIICI$ pmGirti"g to tM Fourth Lok SGbIr(l 

-----.---

Senion 

Fourth Session, 1968 
Fifth SesAion, 1968 
Sixth Session, 1968 
Seventh Session, 1969 
Eighth Session, 1969 
Ninth Setl8ion, 1969 
Tenth Session, 1970 
Eleventh Session, 1970 
Twelfth Session, 1970 

TOTAL 

. -------

No. of pendilllllllsu- No. ~f a8lKrllOael im- No. of 
ranees pertllinlng to plemented/dropped assurances 
Fourth Lot Sabha upto 15-lJ-1973 (last outstllnd-
selec~ by me Com- date of layin, of im·- ina 

mittee (5th Lok Sabha) p1ementation state-
for beina pursued fur- mentr 
ther as OD 22-8-1973 
___ -0 ____ ._-- __ 

7 3 
3 
13 4 
9 2 
14 ! 
27 .5 
18 ., 

24 ~ 

116 32 
.----------- . 

I 

4 
2 , 
7 
9 

22 
1I 

19 

(Ii) Amtf'(I"cts p,rlGim", to the Fij,h f..l7k S(lb,,". _ .. _ .. _-- .- ........ -------~.---- -------_ .... _--_ .. _---
Stlsion 

Fint Sepion, 1971 . 
Sec:ond Session, 1971 
Third SeBlion. 19.71 
Fourth Session, 1~72 
Fifth Seuion, 1972 . 
Sixth Se8sion, 1972 
Seventh Session, 1973 
EitJhth Ses~ion, 1973 

TOTAL 

No. of UIlurances 
culled out 

42 
I.OOS 
347 
830 

351 

~7 

835 
419 

4226 

No. of aS8uranCts No. of 
implemented/dropped aS8urancel 

outstand-
inl· 

36 6 
961 44 
316 31 
731 99 
304 47 
306. 91 
509 326 
uB 301 , ( 

32111 945 

------------- --_ .. -_ ... _ .. __ ........ _-----_. - -'---' 
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(J/'i4. para 11 of Report) ... ,. t. 

Un 01 ,.,.,.,,~ /II""". oW to. Pour,,, to Nittt" a.aIotI. 0/ I'0U!'I'1I /..tIlt Sa,,"" , . ---------------
SI. 
No. 

1 

Refcrftleeef Queatlbh]Debate 

r ','., j 1 

In· 

1 USQ. No. 159 dated 16-3-1'961 

3 USQ. No. 3'785 dated 13-8-... 

3 USQ. No. IIGI dated 3O-7-~ : 

4 USQ. No. atl4 dated 6-8-1_ 

5 SQ. No. 472 dattd 13-8-1968 . 

6 USQ. No. 868 dated 15-11-1968 

7 USQ. No. 2196 dated 26-11-1968 • 

8 tJSQ. No. 876 dated 24-2-1969 

9 USQ. No. 9279 dated 12~5-1969 

10 USQ. No. 2323 dated 10-3-1969 

II SQ. No. 10]6 dated 11-4-1969 

I2 SQ. No. 102 dated 21-2-1969 . 

13 Statement made on 14-5-1969 re: the Report 
of the InteUigence Bureau on the me of 
Foreign money in the tallt General Elections 
and for other purposeR. 

14 SQ. No. 1156 dated 17-4-1969 

1$ USQ. No. 1693 dated 5-3-1969 

16 USQ. No. 8529 dated 6-5-1969 

17 USQ. No. 81 dated 21-,-1969 

18 USQ. No. 86.4 dated 25-7~1t69 

19 USQ. No. 877 dated 25~7-1969 

~ USQ. No. 2869 dated 8-8-1969 

2r USQ. No. 4102 dated ao.S-r969 

----------_._---

3 

Fourth' 

FIftIt 

PiM 
Fifth 

Sixth 

Sixth 

Seventh 

Seventll 

• Seventh 

Seventh 

• Seventh 

Seventh 

Seventh 

Seventh 

Seventh 

BJahth 

BJahth 

Bfahth 
• Eishth 

B1ahth 

33' .' 

1 F 

4 

Edue.tlon 

commerCe 
IndUitrfal beVdoP-

ment. 
" I, . Do. 

Do. 

Home 

IndtlSttial Develop-
ment. 

Fln.nce 

Healtb 

Home 

Home 

Home. 

00. 

InformLtion and 
BroaclClltkla 

Industrial Develop-
ment. 

Law 
Finance 

Home' 

Hotne' 

Home' 

I ndustrlal Deve I.,p 
ment. 

. l' 
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I 3 4 

II /'t. t . "''''il+ 
32 SQ. No. 602 dated zo-8-1969 . .... th Uw 

23 USQ. No. IJ~"""'" ...... ............. ' ~.'" 

24 USQ. No. 1993 dated 28-11-1969 Ninth Educ:ation 

2S SQ. No. SES dated IJ-I2-Ii6$I .' NiArh .. \~ 
26 USQ. No. 1798 dated 27-11-1969 Ninth Information and' 

an:::c~ 27 USQ. No. 327 dated .8-iI-I969 Niilth lad elop-
ment. 

28 U~Q. No. 30P c1Jted I8-u-l969 Niath 1)0. 

29 USQ. No. 331 daaed· 18-11-1969 Niaeit Do. 

30 USQ. No. UII.dalecl2-U .. I'" NiatIt. Do., 

31 USQ. NO.,2.wa df,kd 2-la-IM NiIIth Do. "1 

32 USQ. No. 4102 dated 11-la'" NI_ 011. i'l,.1 I 

-.-' 

. I. 

" .. " ' '" 
~, - I .. , 

" 1 

, ~ , I" 

" ' 

, .1 

, ~ ~ . ,.' 

.. "'. 
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